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. IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
ERNAKULAM 

0. A. No. 	515/90 

567/90 _________ DATE OF DECISION_16 . 7 .90 

Lakshmanan.K. (in Ok..i c/Qp)Applicant (s) 
P.Gopinathan. (0.A. 567/0) 

Mr.OV Radhakrishnan(515/90) Advocate for the Applicant(s) 
Mr. A.K.Basleer (567/0) 

versus 

Supt of Post Of fices, K8.flflUWespondent (s) 
and others (in both cases). 

Mr.TPM Ibrahirn IQan 	- _Advocate for the Respondent (s) 
for R.1-3 

CQRAM: 	 Mr. MR Rajendran Nair-for R.4 in both cases 

The Honble Mr. S.P.Mukerji, Vice Chairman 

The Honble Mr. N.Dharmadan, Judicial Member 

.JUDGEMENT 

(Honble Shri &.P.Mukerji, Vice Chairman) 

Since the - reliefs claimed in this application and 

O.A. 567/90 are inter connected, we have called the cse file 

in O.A.567/90 also before us. Shri AK.Basheer, learned counsel 

for the applicant in O.A.567/90 is also present before us. Shri 

Ibrahim Khan represents the Department of Posts in bo , h these 

applications. Shri M.R.Rajeridran Nair represents Respondent No.4 

in both these applications. W 'lk (.hZ cxwr+ 	&k/r.t c(&4 CCWA ek jwi 

Tt 	 ti!ry. 	oL4 4c4wc dX %)I O 	 CN) 

2. 	These two applications are related to the question 

of regular selection for the post of Extra Departmental Sub 

Post Master at Kozhuznmal. The applicant in O.A.515/90 avers that 

he had been provisionally selected in that post for which names 

were called for from the Employment Exchange. The contention 

of Respondent No.4 in both these applications is that he was 

finally selected for the post, the fact which is corroborated 

by the Department of Posts. It appears thatboth the applicants 
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were not selected or considered for selection on the 

ground that they were not residing within the delivery 

jurisdiction of the Post Office at the time of applying 

for the post. The applicant in O.A.567/90 has contenâed 

further that he had obtained the highest marks in the 

S.S.L.C. and has been residing in the same village in 

which the Post 0ffice is situated. The contention of 

the applicant in O.A.515/90 is also that he is a resident 

of the same village in which the aforesaid Po5t 0ffice 

is situated and that he had obtained more marks than 

respondent No.4. It may be noted that the post of 

Extra Departmental Sub Post Master has not yet been filled 

up but respondent No.4 in both the applications who had 

been selected and given 5 cays training is still waiting 

for formal or6érs of appointment. No appointment has been 

made so far because of the interim orders passed by this 

Tribunal. 

Having heard the learned counsel for all he 

parties present before us we find that the case should not 

be delayed further as the post is lying vacant for quite 

some time. The learned counsel for all the parties fairly 

that theb will have no objection in view of the agreeq  

controversies raised in the two applications, to have a 

fresh selection made. 

In the above facts and circumstances we close 

both these applications with the direction to the respondents 

1 to 3 that a fresh selection from amongst the candidates 

already nominated by t he Employment Exchanje should be 

made for the post in accordance with law after considering 
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their. e]igibility. 	We also direct that the decision 

taken by this Tribunal in O.A.30/90 and O.A.525/89, not-

withstanding the order of PMG at ExbtA.3 in O.A.515/90 

(Exbt.A.4 in O.A.567/90) for eligibility for the post of 

Extra Departmental Branch Post Master or Sub Post Naste; ku- 
• 	

S 

the residential qualification would pertain only to 

residence within the villaie in 'hich the Post Office is 

situated irrespective of the fact whether the candidate is 

residing within or outside the delivery zone of that Post 
,rct4a trc 

Office. The impugned order at Exbt.A.3 in O.A.567/90 is 

accordingly quashed. The action on the above lines should 

be completed within a period of one month from the date of 

communication of this order. 

The aforesaid two applications are disposed of 

on the above lines. There will be no order As to costs. 

A copy of this order may be placed in both the 

files. 
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